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resume his seat. Unless there is
something before the House, there is
no peint of order. The previous item
in the agenda has been finished. The
next one is to be taken up. In bet-
ween the two, there cannot be any
point of order. That was what I was
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Mr. Speaker: There is no such
thing as point of information. HIF4E
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1247 hrs.

PAPERS LAID ON THE TABLE

ELEVENTH REPORT oF THE UNION

PuUBLIC SERVICE CoMMISSION AND

MEMORANDUM EXPLAINING THE REASONS

FOR NON-ACCEPTANCE OF THE CoMm-
MISSION'S ADVICE

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy each
of the following papers (English and
Hindi versions) under article 323(1)
of the Constitution:—

(i) Eleventh Report of the
Union Public Service Commission
for the period 1st April, 1960 to
31st March 1961.

Grants (General)

(ii) Memorandum explaining
the reasons for non-accetance of
the Commission’s advice in cases
referred to in the above Report.

[Placed in Library, See No. L’I‘-ISB;
62]

Shri Hari Vishnu Kamath (Hoshan-
gabad): In view of its importance,
I request that time be found for dis.
cussion of this in this session. This
is an important document. We may
postpone the Hindu Adoption
(Amendment) Bill to the next ses-
sion.

Mr. Speaker: That request is now
before the Minister. It is for the
Minister to find time if he thinks so.

Shri Hari Vishnu Kamath: It is for
the House to find time.
Mr. Speaker: The Minister for

Parliamentary Affairs is there.

Shri Hari Vishau Kamath:
r.ot here. He is always absent.

He Is

12-4R hrs.

'"CORRECTION OF ANSWER TO
STARRED QUESTION NO. 210

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar):
The correct position with regard 1o
the supplementary Question by Shri
. D. Pande on Starred Question
No. 219 is that the pay-scales applt-

cable to the Indian Police Service
have been revised with effect from
1st April, 1960.

12-48) hrs,

DEMANDS FOR EXCESS GRANTS
(GENERAL) 1959-60—Contd.

Mr. Speaker: Excess Grants. 1
learn that it has only to be put to
the vote of the House.

May I put all the cut motions to.
gether?

Some Hon. Members: Yes.



